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ORIGINAL APPLICATION NO. OF
Cuttack this the 1%th day ef June / 2002

Mehan Charan Nayak Applicant (s)
«~VER SUS=-
Unien of India & Others soe Respoendent (s)

(FOR INSTRUCTIONS)

Whether it be referred to reporters or net 3 V@/\)

wWhether it be circulated te all the Benches of the
Central Administrative Tribunal eor net ? N o

( Toun |
(MANOR ANJ AN MOHANTY)
MEMBER (JUDICIAL) 9 /o6 2602
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ORIGINAL APPLICATION NO.550 OF 1298
Cuttack this the 1%h day of June / 2002

COR AM :

CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH : CUTTACK

THE HON'BLE SHRI MANORANJAN MOHANTY, MEMBER (JUDICIAL)

Sri Mehan Charan Nayak, aged 46 yrs.,
S/e Late Dinabandhu Nayak, Vill/Baniapel,
PO/Dist -Kendrapara

eoce AppliCant
the Advecates Mr.P.K.Padhi
By

=VERSUS-~

1. Union of India represented by it's Chief Pest
Master General (Orissa Circle), At/PO-Bhubaneswar,
Dist -Khurda - 751 001

2. Superintendent of Post Officdés, Cuttack Nerth Divisien,
At-P.K.Parija Mare¢, PO: Quttack G.P.0., Dist-Cuttack
- 753 001

3. Assistant Superintendent of Pest Offices In Charee,
Kendrapara Sub Divisien, At/PO/Dist-Kendrapara-754211

s { P\ cece Responeéents

Mroso’ehﬁra, AeSeCe

ORDER

2// s

MR . MANOR ANJAN MOHANTY, MEMBER (JUDICIAL): Heard Shri P .K.

Paéhi, advecate fer the Applicant and Shri S. Behera, Addl.

Standing Ceunsel fer the Respondents,

24 Nen-payment ef Cycle Maintenance Allewanlce te the
Applicant, an E.D.Mail Carrier of the Postal Department is
the subject matter of censideratien in this Original
Applicatien. It is the case of the Respondents that becguse
the Cycle Maintenance Allewance «plus . conselidated
allewances te be paid te the Applicant are geing teo exceed
the maximum conselidated allewances admissible te him and

since he is getting a maximum conselidateé allewance, the

Cycle Maintenance Allewance i1s not beine paid for the reasen
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of restrictien imposed in the P & T Directerate Letter
No,48-23/61-P2AP dated 10.2.1965, The Advecate for the
Applicant has drawn my attentien te Para-8 of Sectien VI
of Swamy's Compilatien of Service Rules for PoStal E.D.

Staff, which is extensively extraceé hereunders

"(8) Cycle Maintenance Allewance- ED Mail
Carriers, ED Delivery Agents and E.D.
Messengers whe use private cycles for
discharee of their duties are presently
eranted cycle maintenance allewance at the

rate of k.8 per month subject te the
conditiens that =

(1) they cover a éistance ©f 10 km or more
per days

(2) ED Messeneers deliver eight messages
or more per day; and

(3) * » »

It has been decided that the gbove-men-
tiened categories of ED Agents uswineg their
own cycles fer dischareing their duties
will henceforth be entitled te a cycle allew-
ance ef i.30/=- per menth without the restric-
tien that the cycle alldwance plus conselida-
ted allewance sheuld net exceed the maximum
conselidated allewance admissible te the ED
Agents, provided the conditiens (1) and (2)
ment iened gbove continue te be fulfilled.,
This is in partial medificatien of the orders

issueé in the P & T Directorate, Letter Neo.
48-23/61-PAP, dated 10.2,.,1965."

(DeGo, P & T ND No.14~13/82-PAP dated the
ist May. 1982 D.G.Pests N0.14-6/B7"PAP
dated the 15th July, 1987 and D.G., Pests
Ne.14-9/94 PAP, dated the 21st March,

1996 - increased rate effective frem
26.9,.1993 )

3e

The Cycle Maintenance Alléwance which was fixed
a rate of ps.8/- per month was increased te Rs.20/= wee.f.
1.1,1986 and further enhanced teo ps.30/- w.e.f, 26,9,1993,
4, In the aforesaié premises, the 2Applicant, whe is
undisputedly cevering the distance ef mere than 10 kms,
per day and is deliveryine mere than 8 messages per day,

was/is entitled te Cycle Maintenance Allewance at the rate
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v ks.20/- per month between 1.1.1986 and 26.9.1993 and

at the rate of ps.30/- per month thereafter; for the

reasén of the departmental instructiens, as extracked
above .

5. As a result, Respondents are directed te grant
Cycle Maintenance Allewance in faveur of the Applicant
regularly and arrears thereof should be paid te him within
a peried of three menths frem the date of receipt of
coples of thig erder.

With the aforesaié observations and directions,

J, ,'3 ‘this Original Applicatien is allewed. There shall, however,
25 TN

N .. 2/ be no order as te costs.
Fia o AT mwb

(MANORANJI AN MOHANTY)
MEMBER (JUDICIAL)S Jo6 o)

B.K.SAHCO//



